
                                    

Present:- Sri Nabajit Bhatta, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-629 of 2022 
GR Case No-1138 of 2022  

Under Section-379/411/34 of IPC R/W Sec-13(1) of Assam Cattle 

Preservation Act, 2021, R/W Section- 11 of Prevention of Animal 

Cruelty Act, 1960, R/W Sec-192(A) of MV Act  

 
O  R  D  E  R 

26.05.2022  

C.R put up today along with bail petition no-589/2022 filed by 

petitioner Abdul Hasen praying bail of accused persons, namely, 

Md. Irajul Islam, Md. Mojirul Islam Mazumdar, Md. Abdul Motin 

and Md. Nur Islam.   

Heard learned counsels of both sides on the instant petition. 

Also perused the instant petition. The learned advocate of the 

petitioner has submitted that the above-named accused persons 

are no way connected with the alleged offence and they have 

been falsely implicated with this case. The Ld. Advocate of the 

petitioner also submitted that accused persons were arrested 

only on suspicion.   

Perused the case record. The prosecution story in brief is as 

follows that on 22.05.2022 the complainant SI Shankar Dayal 

lodged the ejahar to the effect that on the said day at about 

04:50 PM, information was received at Salonibari OP that 

villagers of Haleswar Line detained two vehicles loaded with 

bullocks which are suspected to be stolen. Accordingly, he went 

to the spot and apprehended 04 nos of persons along with 20 

nos. of bullocks loaded in two vehicles. Thereafter, he brought 

the said persons along with bullocks and vehicles and on being 

asked they failed to produce valid documents of carrying cattles.   

Further, on perusal of case record, it appears that investigation 

of this case is pending at initial stage. The alleged offence under 

section-379/411/34 of IPC R/W Sec-13(1) of Assam Cattle 

Preservation Act, 2021, R/W Sec-11 of Prevention of Cruelty to 

Animal Act, 1960, R/W Sec-192(A) of MV Act is non-bailable and 

cognizable in nature. At this stage, if the accused persons are 

released on bail, the whole process of investigation of this case  



                                    

                 26.05.2022 

will be hampered. So, under such circumstances, considering 

the gravity and seriousness of offence alleged against accused 

persons and the initial stage of the investigation, I find that this 

is not a case where the accused persons can be relied upon and 

enlarged on bail. Accordingly, the bail petition No-589/2022 filed 

on behalf of the bove-named accused persons is rejected.   

Also seen the zimma petition No-588/2022 filed by the petitioner 

Saddam Hussain praying for zimma of vehicle bearing Regd. No-

AS-12/E-8508, which was seized in connection with this case.  

Heard learned counsels of both sides on the instant petition. 

Perused the case record. 

Accordingly, let a report be called from the Investigating Officer 

as to whether the aforesaid seized vehicle is required for further 

investigation and whether the same can be given in zimma to 

the petitioner or not.  

Let a copy of this order be forwarded to the Investigating officer 

for his information and necessary action.  

Date as fixed earlier i.e. on 30.05.2022 for report of ownership.      

 

       Sri N. Bhatta 
          Chief Judicial Magistrate 

                                                                                         Sonitpur, Tezpur 


